BEFORE THE NATIONAL GREEN TRIBUNAL(SZ), SITTING AT CHENNAI
(Under Section 18(1) r/w S. 16 (c) of National Green Tribunal Act, 2010)

O.A. No. 106 of 2025 (S2)
Mr. V. SUBRAMANIAM,

S/o.Valliyappa Gounder,

Thiruppur ...Applicant
Vs

1.The Chairman,

Tamilnadu Pollution Control Board,

Chennai and 7 Ors ...Respondents

TYPED SET OF DOCUMENTS FILED BY THE 7th and 8th

RESPONDENT's
S.No. |DATE DESCRIPTION OF DOCUMENT PAGE
No.
1 |22.02.2026 | Counter Affidavit /

2 |16.08.2022 | Order passed in W.P.No.21005 of 2022 6
filed by S.Sundarasamy

3 25.04.2023 | Order Passed in W.P.No.12504 of 2023 ”
filed by S.Deivasigamani

4 17.07.2023 | Paper book filed in W.P.No.21658 of 17
2023 filed by S.Deivasigamani

5 11.03.2026 | Common Orders Passed in W.P.No.8980 3’
of 2023 and in W.P.N0.21658 of 2023. 2

Certified that the above document is true copies of its original.

Dated at Chennai on this the 24th day of March, 2026.

§ b

Counsel for 7th and 8th Respondents
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BEF@RE THE NATI@N%:%& GREEN’
CHI
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IN'THE MATTER OF.

v. ‘Subramaniam,
Tiruppur Distric,
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v , --:Applicant

%

“The: Chalrman

TNPCB, Chennai and Ors, -.Respondents

- COUNTER AFFIDAVIT FILED ON BEHALF OF THE.RESPONDENTS T % &

--}; PiPradeep: Kumar, §/o:Parthasarathy, aged-about 50 years, Proprietor//Partner . L
of Nandu Breeding Farm, having office at No.6, Chinnakampalayam,

“ MIA)harapuram Taluk Thlruppur DlStI'lCt do hereby solemnly affirm and state Ak

fo on %Z e &4 rys‘f‘f“i Aot alio .
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l. It is humbly submitted that, the present Application is wholly
misconceived, legally untenable, and amounts to abuse .of process of law.
The Applicant has approached thls Hon'ble Tribunal . suppressmg material
facts and without dlsclosmg thc pendency of connected writ proceedmgs
before the Hon’ble High Court. 3
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It is submitted that, the RE:Sponde;xt Poultry and Breéding Farm' has been
estabhshed and operated strictly i m compliance with all statutory mandates

- in¢luding the Water {Prevention anﬁ Control of Pollution) Act, 1974, The Air

| {Prevention and Control: of Pollu j Act, 1981, Gmdehncs 1ssued by the

. Central PoIquon Control Board [ CB) ‘Consent orders and dxrectxons-' -
issued by the Tamil Nadu Pollu'uon Control Board (TNPCB)

3. It is most humbly submitted that the present Application is another

T TR

%A

55
R

Y attempt in a seties of lmgatlons ‘initiated by certain villagers who are
".ilgdulg111g in forum shoppmg after: havmg failed before the Hon'ble High

Court. ;

B

For NANDU BREEDING FARR’!
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....of at the admission stage duectmg the -authorities to consider the
. representation of the petitioner

. weeks.

~strict -adirerencs “to “CPEl

<

operate from TNPCB undef-
also-adhering and obt»aining:;;_necessaﬁ ‘aPPmV

als from Revenue -Authcmﬁxes

and local bodias,

It is most respectfuuy submztted that“,
fulléomipliance of the first unit, a second unit was-estab 1shed 12018

after obtaining fresh consents and statutory permissions from the TNPCB

and other competent Government- authontles

1tis most hunibly submtted f_hag both the umts are bemg operatedl e

maintenance of minimum dxstance cntena, s\.lentxﬁc marnure handhng,

Odour centrol measures, Sohd waste management practices -and Proper

poultry farming W.P.N0.21005 of 2022. The said writ petition was dmposed |

ass appmpnatc orders withif §

It is respectfuily submitted ftfi’a’? pursuant to ‘the said direction, Thex S

Execunve Ofﬁccr, Chmnakampala,yam Town Panchayat conducted a site

fter the successful. operatlon and S
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4 mphanc e with pollution. contol: norms; ’I‘he

W’thm 500 meters from the poultry farm

11. 1t is most humb}y submttted that, desplte the above ofﬁcxal reports, the

- COﬁStruehan on the alleged'grcung that poul.Ly units: should ‘mot exist-
within 500 meters, The applicable TNPCB siting norms had-dlready. been -

relaxed f_r-:o_m 590 meters to 250 meters by competent authorities.

12 It is humbly submitted thatthe Respondent unit satisfies even-the stricter

\mthout junsdlctmn ta ovemde TNPCB consent orders. aggrxeved by the

~ same, this Respondents has filed a Writ petition in W.P. No. 8980 of 2023

 before the Homble High Court and the impugned order -passed by the
District Qol;lecmnhasebeem stayed by the.Honourable Madras High:Court.

13 It is.most humbly subxmtted that thereafter one Mr. Dezvasxgamam filed
v_ " another writ petitiéori in W.P. No. 21658 of 2023 challenging the very :same
~ issue against the operation of the unit. Both writ petitions. have been

| clubbed together and are pendmg ad;udlcatwn before the Hon'ble: ngh
Court, the present Application hegore this .Hon_’ble .'I‘npu_a_al.;,s therefore it

by, Doctrine. of forum shopping; ﬁogtrin:e- of constructive res judicata, and

abuse of process of Court.

i ; 4 It'is -ﬁumbly“submitted-,’ch’at» the;;R'e‘sp'ondenfc Farm stﬁcﬂy_.compli’es With
CPCB Gu1dehnes for . Poultry-:' Karms (Env1ronmental Management) and

manure removal SCleﬂUﬁC COmPOSfmg, Pest -and odour contre :

R

env:ronmental monitoring, No gr Oundwater contamination, air polhmon, or
B nursance has been scientifically established against the Respondent unit.

afapuram submitted-a. sxtmg Criteria -

Pemodxc :

S
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. 15« ‘élt‘ is: humbly;

16.

17,

-Itis most humbly submitted that, m‘Hanum

‘devélopment, precautionary T x;;(ncg‘ l
- Section 20-ofthe NGTAct, 2010 ap

Sibtnitted thaty

an Laxman Aroskar v. Un‘i‘on-of

India, the Hon'ble: Supretne Court. 1terated that enwronmental decisioris

must be based o scxentlﬁc matend;and not on mere apprehensxons

It -is most respectfully. submitted that the Pﬂn01ple Of vf Sust nable o

. -established. In the present case, t

harm.

' shoppmg, which has: been deprecated by the -{on’ble Supreme Court m i

KK, Modi v: K.N. Modi,
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. It is most humbly Submxtte d thet, thé NGT cannot sit in appeal gver valid -
consent m‘ders granted by the Polluﬂon Control .Board in absence of

statutory Challen g6 un d.»,. Sec fop: i 6 of thie NGT Act, Multiple: ht:gatmns by .
differenit villagers op identiéal grounds demonstrate shrala fidedtitent, “

21 The present Application is & cant—muaﬁon of the same dxspute already'
pending before the Hon’ble High court the- Hon’ble Tnbunal may kmdly’
take note that ; parallel proceedings would result in conflicting:fi f ndmgsvand,.
Juchmal impropriety.

-
L

In the dbove  cireumstances, it is: most respectfully prayed that this: Hon’ble

Tribunal may be pleased to dismiss the present Original Application as mot '

maintainable, hold that the Respondent poultry farm is operating with valid

statutory consents and in compliance with environmental norms, and pass such
further-orders as this Hon’ble Tribunal may deem fit and proper in the interests

of justice.

For M&BH BREENNG*FA”

Solemnly affirmed at | I ~ BeforeMe
this thezz,nd ‘day of February 2026 ] '
and signed his namein ] HL _
_my presence ] * Advocate, Chennai

e




W.P.No.21005 of 2022
IN THE HIGH COURT OF JUDICATURE AT MADRAS
DATED : 16.08.2022
CORAM
THE HON'BLE MR.JUSTICE C.SARAVANAN
W.PNo0.21005 of 2022
S.Sundarasamy ... Petitioner
Vs.
1.The District Collector,
Office of the District Collectorate,
Palladam Road,
Tiruppur.

2. Pradeep Kumar
3.Srividhya ... Respondents

Prayer: Writ Petition filed under Article 226 of Constitution of India, for
issuance of a Writ of Mandamus, to direct the 1% respondent to take
appropriate action restraining the respondents 2 and 3 from construction of
poultry/breeding farm in Survey No. Re-Survey No.102/1, 102/A, 104/1,
104/2, 139/1A, 104/1B, 104/2A, 104/2C, 138/1A, 1B, 2A, 142/2,
Chinnakkampalayam Village, Dharapuram Taluk, Tirupur based on the

representation of the petitioner dated 13.07.2022.

175




W.P.No.210035 of 2022

For Petitioner : Mr.W.Camyles Gandhi
For Respondents : Mr.M.Shahjahan
Special Government Pleader
for R1
ORDER

Mr.M.Shahjahan, learned Special Government Pleader takes notice on

behalf of the 1* respondent.

2.This writ petition is disposed of at the time of admission without
expressing any opinion on merits, after dispensing with a requirement of
notice on the private respondents herein against whom the petitioner had
filed a complaint before the 1* respondent on 13.07.2021. It is the specific
case of the petitioner that the private respondents have put up poultry farms
and thereby they have affected the environmeﬁt in and around the locality
and that earlier an order was came to be passed in a similar writ petition in
W.P.No0.10280 of 2021 déted 26.04.2021 in the case of T.M.Palanisamy Vs
The District Collector, Tiruppur District, Tiruppur and two others. It is
submitted that the Tahsildar has to conduct enquiry with the private

respondents and to initiate appropriate action against the private respondents

2/5




W.P.No.21005 of 2022

herein. It is submitted that a new poultry farm has been constructed adjacent
to the petitioner's house without obtaining appropriate permission from the
Statutory Authorities and therefore it is prayed for appropriate actions may be

taken by directing the 1% respondent to act on the petitioner's representation

dated 13.07.2022.

3.The learned Special Government Pleader for the 1% respondent
submits that the petitioner's representation dated 13.07.2022 will be
considered and disposed on merits and in accordance with law, within a

period of four weeks from the date of receipt of a copy of this order.

4 Needless to state before passing such order, the private respondents

shall be heard. No costs.

16.08.2022

Index :Yes/No

Internet : Yes/No
Speaking/Non-speaking Order
jas

s




W.P.No.21005 of 2022

To

The District Collector,
Office of the District Collectorate,
Palladam Road,

Tiruppur.

4/5




5/5

W.P.No.21005 0f 2022

C.SARAVANAN. J.

jas

W.P.No.21005 of 2022

16.08.2022




W.P. No. 12504 of 2023
IN THE HIGH COURT OF JUDICATURE AT MADRAS
DATED: 25.04.2023

CORAM

THE HON'BLE MR. JUSTICE S. VAIDYANATHAN
AND .

THE HON'BLE MRS. JUSTICE R. KALAIMATHI
W.P. No. 12504 of 2023

&
W.M.P. No. 12334 0f 2023

S. Deivasigamani ..Petitioner
Vs.

1. The District Collector,
Office of the District Collectorate,
Palladam Road, Tiruppur District.

2. The Revenue Divisional Officer,
Revenue Divisional Office,
Dharapuram, Tiruppur District.

(8]

The Superintending Engineer,

Office of the Superintending
Engineer (TNEB),

Palladam, Tiruppur District.

4.  Pradeep Kumar
Srividhya ..Respondents

L

NG

hitps://iwww.mhc.tn.gov.in/fjudis



W.P. No. 12504 of 2023

Prayer: Petition under Axticle 226 of the Constitution of India praying
for issue of a Writ of Mandamus directing respondents 1 to 3 herein to take
appropriate action against respondents 4 & 5 from illegal functioning of
poultry/breeding farm in Survey No.102/1, 102/2A, 104/1, 104/2, 139/1A,
104/1B, 104/2A, 104/2C, 138, 139, Chinnakkampalayam Villagcf,,
Dharapuram Taluk, Tirupur based on the representation of the petitioner

dated 30.03.2023.

For Petitioner : Mr.P. Saravana Sowmiyan
For Respondents :: Mr.P. Muthukumar,
State Government Pleader for
R1toR3
ORDER

S. VAIDYANATHAN.J.

AND

R. KALAIMATHL]J.

The present writ petition has been filed for issue of a Writ of
Mandamus directing respondents 1 to 3 herein to take appropriate action

against respondents 4 & 5 from illegal functioning of poultry/breeding farm

2\6
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W.P. No. 12504 of 2023

Y ]

in Survey No.102/1, 102/2A, 104/1, 104/2, 139/1A, 104/1B, 104/2A,
104/2C, 138, 139, Chinnakkampalayam Village, Dharapuram Taluk,

Tirupur based on the representation of the petitioner dated 30.03.2023.

2. Since we are not passing any adverse orders against respondents

4 & 5, without notice to respondents 4 & 5, the writ petition is disposed of.

3.  The case of the petitioner is that the 4™ and 5® respondents, who
are engaged in the business of running poultry farms, in
Chinnakkampalayam Village, Tiruppur, are not resorting to proper disposal
of waste from poultry farms thereby causing serious health hazards to the
nearby residents and in spite of resolution passed by the residents in the
presence of revenue authorities and the private respondents, they have
further constructed breeding poultry farms in Survey Nos. 102/1, 102/2A,
104/1, 104/2, 139/1A, 104/1B, 104/2A, 104/2C, 138, 139,
Chinnakkampalayam Village, Dharapuram Taluk, Tirupur. According to the
petitioner, the very functioning of the poultry farms is illegal and that no’

action has been taken by the revenue officials as well as the District

3\6
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W.P. No. 12504 of 2023

Collector in spite of representations given, more so, the representation dated

30.03.2023. Hence, the present writ petition.

4. We do not want to go into the various averments mentioned in
the affidavit filed in support of the writ petition. Since the representation of
the petitioner dated 30.03.2023 is pending with the 1 respondent/District
Collector, Tiruppur, after hearing the 2™ and 3™ respondents as well as
Tamil Nadu Pollution Control Board, Tiruppur and obtaining reports from |
the authorities concerned, besides hearing 4™ and 5™ respondents, the 1

respondent is expected to pass appropriate orders.

5.  The 2™ respondent is expected to file a report to the first
respondent as to whether any permission/licence has been obtained by
private respondents from appropriate authorities for running poultry farms.
Though Tamil Nadu Pollution Control Board is not a party to the writ
petition, it is expected to do the needful along with 2 and 3™ respondents
with regard to the grievance expressed by the petitioner and submit a report

within a period of one month from the date of receipt of a copy of this order

46
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W.P. No. 12504 of 2023

in order to enable the 1* respondent to pass appropriate orders within a

period of one month thereafter.

5. The writ petition is disposed of with the above directions. No

costs. Connected W.M.P. is closed.

(SVNJ) (RKMI)
nv 25.04.2023

To

1. The District Collector,
Office of the District Collectorate,
Palladam Road, Tiruppur District.

2. The Revenue Divisional Officer,

Revenue Divisional Office,
Dharapuram, Tiruppur District.

S. VAIDYANATHAN.J.

AND

R. KALAIMATHI.J.

5\6
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3. The Superintending Engineer,
Office of the Superintending
Engineer (TNEB),
Palladam, Tiruppur District.

4, The District Environmental
- Engineer,

Tamil Nadu Pollution Control
Board, Tiruppur.

6\6
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W.P. No. 12504 of 2023

nv

W.P. No. 12504 of 2023

25.04.2023
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IN THE HIGH COURT OF JUDICATURE AT MADRAS

8. Deivasigamani,

S/o. Subbaiah Gounder,

(Special Original Jurisdiction)
W.P.No. 9% of 2023

A0

Chetti Thottam,
Panjapatt,
Chinnakampalayami,
Dharapuram, - .
Tiruppur District. -~ L. Petitioner
' ~vs-
1. The Disirict Collector,
Palladam Road, -
Tiruppur District,
And B others ...Respondents
TYPED SET OF PAPERS

Sl.No. Date Particulars Page
01. 17:07.2023 | Dates and events
02. 17.07.2023 Synopsis —
03. 17.07.2023 | Coding Sheet _
04. 17.07.2023 Court fee _
05. 17.07.2023 | Wiit Petition A
06. 17.07.2023 | Stay Petition T
07. 17.07-.2023 Interim Injunction Petition [ l
08. 17.07.2023 Petition for appointment of Advocate (\

: ) - Commissioner —3
09. 17.07.2023 || Dispense with petition ‘ b.—\
10 17.07.2023 | Affidavit of the Petitioner 17
09. 24.06.2023 Impugned order in Na.Ka. 22789 /2022 /E2 27

Typed set /
09. 2015 Guidelines of the Central Pollution Control"
Board
10. 14.07.2021 Report of the Village Admjrliétrative officer 5o
T 24
11. 2021 Guidelines of the Central Pollution Control -
Board é”J }




12, |22.11.2022 | Report of the 2% Respondent forwarded fo 1%
Respondent based on the inspection | 1\,
conducted by Revenue Inspector and VAQ ’%
obtained through RTI" ‘

13. 25.04.2023 | Final Order made in W.P.No.12504 of 3023

(14, 124.06.2023 | Impugned order in Na.Ka. 25780 J2022/E2
EC A ' Copy of News Paper cutting
te \
16. ' ' | Copy of FMB obtained from R1I ]
1o %\

Vi mee T - : s

15, . 02.05.2023 Vakalat

6. 702052023 |Batta S | -

The documents stated above are true o the best of my Knowledge. ’

Dated at Chennai on this the 17t day of July 2023
COUNSEL FOR PETITIONER

Al meem i ammite e e —— Ce mEE Hemes seaa
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MEMORANDUM OF WRIT PETITION
(Under Article 226 of the Constitution of India)
IN THE HIGH COURT OF JUDICATURE AT MADRAS
' (Special Original Jurisdiction)
W.P.No. 9 | § G of2023

S. Deivasigamani, ~

A S/ o.j Sub;baiah Gounder,
Chett Thoﬁ;m,
Panjapa..fcti,
Chinnakampalayam,
Dharapuram,

Tiruppur Distgfet. Petitioner

~US-
1. The District Collector,

Palladam Road,
Tiruppur District,

-

2. The Thasildar,
Dharapuram,

Tiruppur District.

3. Zonal Deputy Director,
Animal Husbandry Department,
Tiruppur District.

4. The Revenue Divisional officer,
Dharapuram,

Tiruppur District

5. District Environmental Engineer,
Tamil Nadu pollution control Board,
Tiruppur South,

Tiruppur District.




Chmnakka_npalayam Village, Dharapuram Talu_k 1_:r_puppur Dlstnct and pass

6. Thiru.P.Pratheepkumar,
Nandhu breeding farm,

Ward No.6, Chinnakampalayam,
Dharapyram,

Tirgppur District.

7 .Srividhya,

W/o Pradeepkumar,

Nandhu breeding farm,

Ward No.6 ,thnnaka,mpalayam,

Dharapura,m,

Tiuppur Distydet. Respondents

WRIT PETITION
The address for service of all notices and process on the petitioner is that of
his cou,nsel M /s. KARAN AND UDAY at 11/ 2 31’d Floor, Franc1s Joseph Street,
Opp to law c;ollege, Chem:al Chenl'lal 600 001

The address for service of all notices and process on the Respondent is as
stated above in the cause title.

For the reasons stated in the accompanying affidavit, it is therefore
humbly prayed that this Hon’ble Court may be pleased to issue a Writ or order in
the natyre of writ of Certiorarified Mandamus calling for the records pertaining to
impugned order of the 1st Respondent in Na.Ka.22789/ 2022/ E2 dated 24.06.2023
and Quash the same and issue comsequential direction forbearing the &b and?ﬂ1
Respondent from running the pou;u_\, farm S.No. 102/1, 102/2A, 104/1, 104/2,

139/1A, 104/1B, 104/2, 104/2A, 104/20 138, 139 GSituated at




" such further or other order as this Hon’ble Court may deem fit and proper in the

facts and circumstance of the case and thus render justice

Dated at Chennai on this the 17t day of July 2023

‘COUNSEL FOR PETITIONER

¥
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(Under Article 226 of the Constitution of India)
= IN THE HIGH COURT OF JUDICATURE AT MADRAS'

MEMORANDUM OF WRIT MISCELLANEOUS PETITION

(Special Original Jurisdiction)
W.M.P.No ~ OF 2023
IN

W.P.No. of 2023
S. Deivasigamani,

S/o. Subbaiah Gounder,
Chetti Thottam,
Panjapatti,
Chjnnakampalayaxngz
Dharapumin,

Tiruppur District.

.1. The District Collector,

Palladam Road,
Tiruppur District,

2. The Thasildar,
Dharapuram,

Tiruppur District.

3. Zonal Deputy Director,
Animal Husbandry Department,
Tiruppur District.

4. The Revenue Divisional officer,
Dharapuram,

Tiruppur District

S. District Environmental Engineer,
Tamil Nadu pollution control Board,

Tiruppur South, Tiruppur District.

Petitioner




6. Thiry.P.Pratheepkumar,
Nandhu breeding farm,

Ward No.5, Chinnakampalayam,
Dharapuram,

Tirgppur District.

7 .Srividhya,

W/o Pradeepkumar,

Nandhu breeding farm,

Ward No.6,Chinnakampalayam,
Dharapuram,

Tiruppur District.

For the reason stated above in the accompanying affidavit, it is"ther‘éfofe

INTERIM INJUNCTION PETITION

e

...... Respondents

prayed that this Hon'ble court may be pleased to pass an order of Interim

Injunction restraining the &% and %% Respondent from runming poultry farm in

S.No. 102/1, 102/24, 104/1, 104/2, 139/1A, 104/1B, 104/2, 104/24, 104/2C,

138, 139 Sityated at Chinnakkampalayam, Village, Dharapuram Taluk, Tirpuppur

District and thus render justice.

Dated at Chennai on this the 17 day of July 2023 j’

S

COUNSEL FOR PETITIONER




MEMORAWNDUM OF WRIT MISCELLANECUS PETITION
(Under Article 226 of the Constitution of India)

IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Special Original Jurisdiction)
W.M.P.No OF 2023
IN

i ' W.P.No. of 2023
S. Deivasigamani,

S/o. Subbaiah Gounder,

Chetti Thottam,

Panjapatti,

Chinnakampalayam,

Dharépuram,

Tiruppur Disttiect. Petitioner

-vs- |
1. The District Collector,

P Palladam Road,
- Tiruppur District,

2. The Thasildar,
Dharapuram,

Tiruppur District.

3. Zonal Deputy Director,
Animal Husbandry Department,
Tiruppur District.

4. The Reveriue Divisional officer,
Dharapuram,

Tiruppur District

S. District Environmental Engineer,
Tamil Nadu pollution control Board,

Tﬂ

iruppur South, Tiruppur District.

B ama e VU S U U SR S OO B T




6. Thiru.P.Pratheepkumar, ) <’

Nandhu breeding farm,
Ward No.6, Chinnakampalayam,
Dhargpuram,

Tiruppur District.

7 .Srividhya,

W/o Pradeepkumar,

Nandhu breeding farm,

Ward No.6,Chinnakempalayam,
Dharapuram,’

Tiruppur Di$mict. ...... Respondents

STAY PETITION

- For the reason stated above in the accompanying affidavit, If is therefore
prayed that this Hon’ble court may be pleaséd pass an order interim stay of the
impugned order by 1st Respondent in Na.Ka.22789/2022/E2 dated 24.0€.2023

‘pending disposal of the above writ Petition and thus render justice.
Dated at Chennai on this.the 17% day of July 2023

- /.

e |
COUNSEL FOR PETITIONER
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MEMORANDUM OF WRIT MISCELLANEOUS PETITION

(Under Article 226 of the Constitution of Indiaj

IN THE HIGH COURT OF JUDICATURE AT MADRAS

(Special Original Jurisdiction)

W.M.P.No
v
W.P.No.
S. Deivasigamani,

S/o. Subbaiah Gounder,
Chetti Thottam,
Panjapatti,
Chinnakampalayam,
Dharapuram,

Tiruppur District.

7S~

1. The District Collector,
Palladam Road,
Tiruppujr District,

2. The Thasildar,
Dharapuram,

Tiruppur District.

3. Zonal Deputy Director,
Animal Husbandry Department,
Tiruppur District.

4. The Revenue Divisional officer,
Dharapuram,

Tiruppur District

5. District Environmental Engineer,
Tamil Nadu pollution control Board,

Tiruppur South, Tiruppur District.

OF 2023

of 2023

Petitioner




6. Thiru.P.Pratheepkumar,
Nandhu breeding farm,

Ward Ne.6, Chinnakampalayam,
Dharapuram,

Tiruppur District.

7.Srividhya,

W /o Pradeepkumar,

Nandhu breeding farm,

Ward I\fo.ﬁ,éhinna.kaméalayam,
Dharé.liuram;

Tiruppﬁr Distgict. Respondents

Y

PETITION FOR APPOINTMENT OF ADVOCATE COMUMISSIONER

For the reason stated above in the accompanying affidavit, It is therefore
prayed that this ch;'ble COIlﬁ | méy be pleased to appoiﬁt | an Ad&dcaié
Commissioner to ﬁeasur@ the distance of poultry farm from residential house and
é:lso to néte down the envirommental pollytion and hazardous waste from the Gm
and ?ﬂ* Respondent i)oultxy farm in S.No. 102/1, 102/2A, 104/ 1',‘ 104/2, 139/1A,
i04/ 1B, 104/2, 104/2A, 104/2C, 138, 139 Situated at Chinnakkampalayam
Village, Dharapuram Tahik, Tirpuppur District and thus render justice.

Dated at Chennai on this the 17t% day of July 2023

COUNSEL FOR PETITIONER

i
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MEMORAWDUM OF WRIT MISCELLANEOUS PETITION

{Usrider Article 226

of the Constitution of India)

IN THE HIGH COURT OF JUDICATURE AT MADRAS

(Special Original Jurisdiction)

W.M.P.No

W.PGNO L]
S. Deivasigamani,

S/o. Subbaiah Gou:gder,
Chetti Thottam,
Panjapatii,
Chinnakampalayam,
Dharé.puram,

Tiruppur District.

1. The District Collector,
Palladam Road,
Tiruppur District,

2. The Thasildar,
Dharapuram,

Tiruppur District.

3. Zonal Deputy Director,
Animal Husbandry Department,
Tiruppur District.

4. The Revenue Divisional officer,
Dharapuram,

Tiruppur District

S. District Environmental Engineer,
Tamil Nadu pollution control Board,

Tiruppur South, Tiruppur Disirict.

OF 2023
“IN
of 2023

....... Petitioner

-vs-

S U S,
B VI oY C e e e . —— 4



6. Thiry.P.Pratheeplnumar,
Nandhu breeding farm,

Ward No.6, Chinnakampalayam,
Dharapuram,

Tiruppur District.

7.Srividhya,

W /o Pradeepkumar,

Nandhu breeding farm,

Ward No.6,Chinnakampalayam,
Dharé.puram, ‘

Tiruppur Distget. . Respondents

ISPENSE WITH PETITION

For the reason stated above in the accompanying affidavit, It is therefore

prayed that this Hon’ble court may be pleased to dispense with the production of
impugned order of the 1st respondent made in Na.Ka.22789/2022/E2 dated

24.06.2023 and thus render justice.
Dated at Chennai on this the 17t day of July 2023

COUNSEL FOR PETITIONER

i
I

.

-
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(SPECIAL ORIGINAL JURISDICTION)
) weNo. 2OEZ  ora023

S. Deivasigamani,
S/o. Subbaiah Gounder,
Chetti Thottam,
Panjapatti,
Chinnakampalayam,
Dharapuram,
.Tiruppur District.
-Us-
1. The District Collector,
Palladam Road,

Tiruppur District,

2. The Thasildar,
Dharapuram,

Tiruppur District.

3. Zonal Deputy Director,
Animal Husbandry Department,

Tiruppur District.

4. The Revenue Divisional officer,
Dharapuram,

Tiruppur District

A A IR et el e ot e oD

IN THE HIGH COURT OF JUDICATURE AT MADRAS

Petitioner




5. District Envirbnmiental Engineer,

Tamil Nadu poliution control Board,
Tiruppyr South,

Tirappur District.

6. Thiru.P.Pratheepkumar,
Nandhu breeding farm,

Ward No.6, Chinnakampalayam,
Dharapurarﬁ, |

Tirappur District.

7 .Sri:v;idhya,
W /o Pradeepkumar,
Nandhu Ereedjng farm; )
Ward N 06,Chmnalcampalayam,
Dharapuram, ’
Tiruppur D1stmct - ...[Respondents
I, Deivasigamani, é/ o. Subba,fah Gounder Hindu agéci about 55 years
residing at Chetti Thottam, Panjapatti, Chinnakampalayam, Dharapuram,
Tiruppur District. now temporarily come down to Chennai do hereby solémnly

affirm and sincerely states as follows:-

1. I am the Petitioner herein and as such I am well acquainted with the facts and

circumstances of the case as such I am competent to swear this affidavit.

T
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* 2. It is submitted that petitioner is the - reSIdent of Chetti ’Iho‘*tam

Panjapatti,Chinnakampalayam, Dharapuram, Truppur District. The Petitioner and
his family members were residing in the sa1d premlses more than a decade .
3. It is further submitted that the next to the house of the Petitioner and his
neighbor villagers i.e., within 150 meters the 6% and 7th Respondent is running a
poultry farm in the name of Nandhu breedmg Farm in $.No. 102/1, 102/2A, 104/1,
104/2, 139/1A, 104/1B, 104/2, 104/24A, .,104/2'0,' 138, 130 Situated at

Chinnakkampalayam Village, Dharapuram Taluk, jTii'puppur District.

4. It is submitted that in the year 2015, j:he Cehtrgl.Pollution Control Board issued
a guidelj_nes' for setting up of poultry farm. Citing Criteria (For New Poultry Farms)
1. The Poultry farm should hot be locat.ec'i within .

* 560 m. from residential zone o

*20m frorh major dnnkmg water reservoir on catchment side

* 100 m'&o'm any drinking water soufc;e like .Wells, summer storage tanks, other
tanks . |

* 500 m from hearby pouliry, dairy or another livestoe]; enterprises or industry

* 150-200m from National Highway(NFH) '

*100 m &em State Highway (SH)

* 10-15 m from rural roads /internal roads }vﬂlag'e jPagd:andis

2. The Pouliry sheds should not be located within

* 10m from farm boundary .'

3. The Poultry shed should be positioned

* on East to west direction™ at least 2 m above the' {yate'_r table

* at least 0.5m above the ground level
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5 It is_ submitied that without following the above guidelines the 6% and 7t
Respondent are running the above poultry farm within 150 meters from th—é
residential area. Since the dust and feathers of birds in the poultry farm of the 6%
and 7th Respondent caused allergies and chronic obstructions to the petitioner and
the Villagers which Iea_xci_s to bacterial and fungal disease from the day 1 of the
opening of the poultry 'fai‘m the petitioner and his villagers had given various
objeciion ito the ist Respon(ieﬁt and other Government officials to take appropriate
action as against 6t and 7t Respondent fOr“illega_l functioning of poultry/breeding
farm. |
6. It is Sublmtted ﬂﬂ_at m ﬂwe year 2021 the Vﬂlaoe Adm;lmstratlve officer of the
Chmnakkampalayam has stated that the hazardous waste (Died Chicken) of 6%
- and 7t Respondent had been thrown in the open place due to which the road.side
dogs are thrown the ha:'zardous waste in the nearby res:tdenﬁal area a.nd i the

.pubhc road Wthh Ieads to cause of disease and env:ron_mental pollutlon

7. It is further submitted that in the year 2021 the Central Pollution Control Board
had issued a guidelinés for clas’siﬁca_tion of poultry farms SOOOO at single location
have to obtain consent to establish (CTE) and consent for operate (CTC) under the
Water Act, 1974 & -Air Act 1981 from State Polluﬁon Control Board/Pollution
Con’crol Comzmttee thereby confirming the earher guldelmes for setting up of

poultry farm in the res1d¢nt1al area.

8. It is humbly submitted that since various objection has been raised by the

Villagers, based on the iﬁétruction of the 1st Respondent the 274 respondent has
: - i

£

conducted an  enquiry. thereby directing the Revenue Inspector of
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Chinnakkampalayam and Vﬂlage Adnﬁinistrstivi_a dfﬁcer to conduct tils field
inspection. | . .

i. The Revenue. Inspector submitted the rejpct't to the énd .Respondent stating
that more than 57 hQ;.ISCS are‘located W1t1nn 5,(:)0 meters ﬁ:sm the 6t and 7th .
Respotldent poultry farm and the hazardous Wasts‘ of iagultry farm has been odour
in the said area. ' - '

ii. The Village Administrative officer also submitted tltat more than 57 house
are located mth.m 500 meters &om the 6*¢h and '7th Respondent poultry farm and the
hazardous waste of poultry farm has been odour in the sald area. Based on the
report forwarded by the Revenue Inspector and the Village Administrative officer
the 2=¢ Respondent submitted the report to the 1st Responident to take action

against the 6th'and 7t Respondent.

"9. As a matter of fact, since no action has been taken by the 1st Respondent based v

-on the report forwarded by the 2= Respondent with respect to illegal functioning of

poultry farm. The Pétitioner being filed a Public Interest .Li.tigation_ before this’
I—Ion’bié court in W.P.No.12504 of 2023 seeki'ng.fsr et Wnt of Mandamus directing
the 1,2 to 7 Respondents to take appropnate actlon agalnst the 6 & 7 from illegal
functioning of poultry/breedmg farm in Survéy. No. 102/1, 102/2A, 104/1, 104/2,
139/1A, 104/1B, 104/2, 104/2A, 104/2(3, 138, 139 Situated at
Chinnakkampalayam Village, Dharapuram Ta'ltlk, él‘irpuppur District on the
representation of the petitioner dated 30.03.202?;.
10. It is further submitted that the above Public in.t.sr'e‘st Litigation was taken up for
hearing on 25.04.2023 and after hearing the aréuﬁ;ents on both sides, the Hon'ble

High Court of Madras was pleased passed an order as follows :-
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‘2. Since we aré not passing any adverse orders against respondents 4 & 5,

without notice to respondents 4 & 5, the writ petition is disposed of.

3. The cagse of the petiti_éner is that the 4t and 5%, respondents, who are engaged in
the business of runn’ng poz;zlt;jy farms, in Chinnakkampalayam. Village, Tirupprr, are

not resorting to proper dis:posal of waste from poultry farms thereby caysing serious

1 the

~

health hazards tn the nearbu .rocidenfe o in enite of resolutinn nassedd
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residents in the presence of -revenue authorities and the private respondents, they

have further constwcted breedzng poultry farms in Survey Nos. 102/ 1, 102/2A,

104/1, 104/2, 1 39/ IA 1 04/ lB 1 04/ 24, 104/2C, 138, 139, Cl'unnakkampalayam'

Village, Dharapuram Taluk, Tirupur. According to the petitioner, the very functioning
of the poultry farms zs zllegal and that no action has been taken by the revenue

ojﬁaals as well as the WP No. 1’3504 of 2023 Collector in spite of representations

.given, more so, the represematzon dated 30.03.2023. Hence, - the present writ

~ petition.

4 We do not want to go info the yarious averments mentioned in the affidavit filed in
support of thé writ pe,tz'tz;on. Since the. representation of the petitioner dated
30. 03 2023 is pending with the Ist respondent/Dzstnct Collector, Tzruppur, after
hear-ng the 2rmz ard 3 respondems as well as Tamil Nadu Polluaon Conirol Board,

Tiruppur and obiaining reports‘ from the authorities concemed, besz'des hearing 4t

and 5t respondents, the Istrespondent is expected to pass appropriate orders.

5. The 2nd respondent is exfpeciéd to file a report to the first respondent as to whether

any penmsszon/ licence has been obtamed by private respondents from appropriate

-v-~—-~~~——«—auﬂ‘mnt—zesfawnnzng—pou{tryfaﬂns ~Fhongh-Temil-NaduPellution-Control Beard-is

not a party to the irit petztzqn, it is expected to do the needful along with 2nd and 3rd
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respondents with regard to the grievarice expressed by the petztzoner and submit Q
report within a period of one month from the date of receipt of a copy of thzs order in
order to enable the 1+t respondent to pass appropriate orders within a period of one

month thereafier.

6. The writ petition is disposed of with the above .directions. No costs. Connected

W.M.P. is closed.”

11. It is submitted that the 1st Respondent ignozing the report of the 2nd
Respondent passed an order permitting. the 6% and 7t Respondent to run a pouliry
farm with some 'cor}diﬁons based on the report, pe.ésed by the Animal husbandry

and Pollution Control Board. The order passed by the 1st Respondent without

" considering the report submitted by the 2nd Re.spond_ént is perse illegal, Arhitrary,

colorable exercise of power. Therefore the petitionér have no other option expect to
invoke Article 226 of Indian constitution for the following among other
GROUNDS

A) It is submitted that the. 1st Respondent passed the Tmpugned order in
Na.Ka.22789/2022/E2 dated 24.06. 2023 thereby ignoring the report

~ submitted by the 2nd Respondent that the poultry farm of the 6th and 7th
Respondent is running within 500 meters about 57 residential houses

and it cause disease due to the hazardous waste.

B) It is submitted that the 1st Respondent was not given any reason for
ignoring the report of the 274 Respondent thereby permitting the 6t and
7th Respondent to Tun a poultry farm. bj accepting the contrary report
submitted by the Animal husbandry and Pollution control Board.

C) It is submitted that the Animal husbandry heis filed the report before the
1st Respondent that the residential Gliid_élinee of the Central Government
made in the year 2021 was not applieehle to the 6t and 7t Respondent
poultry farm which was started in the y‘eé_r 2017 is not acceptaple.
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D) Itis submitted that in the year 2015 itself the resuienﬁal Guidelines was

B

given by the Central Gove‘rnmem with respect to setting up of poultry

farin that no poultry farm will be set up within 500 meters of the

" residential aréa. However, contrary to the above guideline the setting up

of the pouliry fa.u.u by the 6% and 7& Respondent is Hable to interfered

with.

It is submitted that the 1st Respondent passed the Impugned order in
Na.Ka.22789/! ’7022/}32 dated 24. QG 2023 the report submitted by the
Animal Husbandry that the resmlentl.al house located 1.5 kilo meters
away from the poultry farmhls total contrary to the report submitted by
the 244 Respondent that about the 57 houses are located within the 500
meters of th_e-ﬁ?h and 7t Respondent Poultry farm.

Itis subm.ttted that fne more than 2,50,000 breeds are in the 6% and 7%
Respondent poultry farm The Central Government has issued Guidelines

_based on . the order passed in Q.A.No.61 of 2017 Hom’ble .NL:T for

_ enforcement of mechamsm for all poultry {farm above 5000 birds in‘the

- same manner has 1s bemg done. for poulﬁry fafris having more than

G)

1,00,000 birds. As such. the 6t and 7& Respondent for handling birds -

above 25000 at single location will have o obtain consent to establish
(CTE) and consent for operate (CTO) under the Water Act 1974 and Air
Act 1981 from State’ Pollution Conitrol Board /Pollution Control

Committee

It is submitted ‘that without perusing the records and the objection made
by the petitioner and ignoring the teport submitted by the 2=d

Respondent is perse ﬂlegal arbltrary, Colorable excise of power

12. It is submitted that as e‘oon as the permission given by the“1st Respondent, the

Petitioner and the Villagere had filed their objection and also conducted Dharna

tsefore—the-Colleeteroffice to- qton the functioning of 6t and 7% Respondent Poultry

farm. However, the objection -of the petitioner and their villager was pending

P
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without any action. The impugned order of the 15t Respondent was served with only

Xerox copy hence the petitioner filing this dispense w1th petitionn

13. It is submitted that since the report 'submittec%' by -the 2rd respondent is
contrary to the report subrhitted by the Animal Husbandry and pollution control
board it is just an necessary to appoint an Advocate Commissioner to measure the

distance of poultry farm.

It is therefore prayed that this Hon'ble court may be pleased to appomt an
Advocate Comzmssmner to measure the distance of poultry farm from residential
house and also to note down the environmental pd}lution and hazardous waste
from the 6t and 7t Respondent poultry farm m S.No. 102/1, 102/24, 104/1,

104/2, 139/1A, 104/1B, 104/2, 104/2A, 104/2C, 138, 139 Situated at

- Chinnakkampalayam Village, Dharapuram Taluk, Tirpuppur District and thus

render justice.

It is therefore prayed that this Hon’ble caurt fma_ty ‘be pleased to dispense with
the production of impugned order of ‘the: 1st respondent made in

Na.Ka.22789/2022 /E2 dated 24.06.2023 and'thus:render justice.

It is therefore prayed that this Hon’ble court may be pleased pass an order

interim stay of the impugned order by 1st Responderr‘t in Na.Ka.22789/2022/E2

dated 24.06.2023 pending disposal of the above writ Petition and thus render.

justice.

For the reason stated above it is therefore prayed that this Hon’hle court

" may be pleased to pass an order of Interim In_]unc'aon restraining the 6th and 7th

Respondent from running poultry farm in S.No. 102_/1, 102/2A, 104/1, 104/2,

139/1A, 104/1B, 104/2, 104/2A, 104/2C, 138, 139 Situated at

e eV U VU oo
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Chinnakkampalayam "\./’illage,- Dharapuram Taluk, Tirpuppur District and thus

render justice.

For the reasons stated in the accompanying affidavit, it is therefore humbly
prayed that this Hon’ble Court ‘may be pleased to issue a Writ or order in the
nature of writ of Ge:tiéraﬁﬁed Mandamus calling for the records pertaining to

impugned order of the 1st Respondent in Na.Ka.22789/2022 /E2 dated 24.06.2023

and Quash the same and issue consequential direction forbearing the 6% and 7t

Respondent from running the poultry farm S.No. 102/1, 102/24, 104/1, 104/2,
139/1A, 104/1B, * 104/2, 104/2A, 104/2C, 138, 130 Situated at
Chinnakkampalayam Viﬁag@ Dharapuram Taluk, Tirpuppur District and pass
such further or other order as this Hon’ble Court may deem fit and pfoper in the

facts and circﬁmstahce_ of the case and thus render justice,

Soiéﬁ:inij; aﬂ'frﬁned .-at CI@enr:u'aii . | K : Before me

“onthis 17% day of July 2023& - X

signed his narne in my ﬁresen'pe K Advocate, Madras
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IN THE HIGH COURT OF JUDICATURE AT MADRAS
{SPECIAL ORIGINAL JURISDICTION)

W.P.No. of 2023

S. Deivasigamani,
S/o. Subbaiah Gounder,
X Chetti Thotiam,
Panjapatti,
Chinn@palayam,
Dharaimram,
Tiruppur District. s Petitioner
1. The bisﬁct Collector,
Palladam Road,

Tiruppur District,

2. The 'Thasﬂdar,
Dhafapuram,_

>

Tiruppur District.

3. Zonal Deputy Director,
Animal Husbandry Departtment,

Tiruppur District.

4. The Revenue Divisional officer,
Dharapuram,

Tiruppur District

e b s




5. District Environmental Engineer,

Tamil Nadu pollution control Board,

Tiruppur South,

Tiruppur District, '
6. Thiru.P.Pratheepkumar,
| Nandhy breeding farm,
Ward No.6, Chinnakampalayam, _,
Dharapyram,
Tirappur District.
7 Srividhya,
W /o Pradeepkumar,
Nandhu breeding farm,
Ward .l\.Io..G,‘Chiﬁnéké;c'nl.aalayam,
Dhara:pﬁrani,'
T.‘?""appﬁi; District. F oo Respondents

AFFIDAVIT FILED BY THE IfETITIONE_R

I, Deivasigamani, S/o. Subbaigh Gounder Hindu aged about 55 years
residing at Chetti Thottam, Panjapatti, Chinnakampalayam, Dharapuram,
Tiruppur District. now temporarily come down to Chennai do hereby solemnly

affirm and sincerely states as follows:-

1. I am the Petitioner herein and as such I am well acquainted with the facts and

circumstances of the case as such I am competent to swear this affidavit.

Y
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‘2. It is submitted that petiioner is the resident of Chetti Thottam,
Panjapatti,Chinnakampalayam, Dharapuram, Tiruppur District. The Petitioner and ‘

his family members were residing in the said premises more than a decade.

w§ 3. It is further submitted that the next to the house of the Petitioner and his
neighbor villagers i.e., within 150 meters the &t and?t: Respondent is running a
poultry farm in the name of Nandhu Ereedjng Farm in 8.No.102/1, 102/2A, 104/1,
104/2, 139/1A, 104/1B, 104/2, 104/2A, 104/26; 138, 139 Simated at

Chinnakkampalayam Village, Dharapuram Taluk, Tirpuppur District.

4.1t is' submitted that in the year 2015, the Central Pollution C(:;nﬁ'ol Board issued
a guidelines for setting up of pouliry farm Citing Criteria (For New Poultry Farms)
1. The Pouliry farm should not be located within

* 500 m from residential zone

* 20 m from majér drinking water reservoir on catchment side.

* 100 m from any drinking water source like wells, summer storage tanks, other
tanks

* 500 m from nearby poultry, dairy or another livestock enterprises or industry

* 150-200m from National Highway(NH) .

*100 m from State Highway (SH)

* 10-15 m from rural roads/internal roads /village Pagdandis

2. The Poultry sheds should not be located within

* 10m from farm boundary

3. The Poultry shed should be positioned

* on East to west direction’™ at least 2 m gbove the water table

* at least 0.5m above the ground level

[, e o . SO N = — e : P, ——— -
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5. It is submitied that Without following the agbove guidelines the B and ‘2341% ’

Respondent are running the above pouliry farm within 150 meters from the

residential area. Since the dust and feathers of birds in the poultry farm of the éﬂi

and 'Er?ﬂi Respondent cansed allergies and chronic obsiructions to the petitioner and
the Villagers which leads to bacterial and fungal disease from the day 1 of the

opening of the poultry farm the petifioner and his villagers had given various

objection to the 1st Respondent and other Government officials to take appropriate

action as agajnst Gt aﬂd?ﬂl Respondent for illegal functioning of poultry/breeding

farm.

6. It is S.ubmitted that in the year 2C;21 ﬂ1e Village Admjnisféraﬁve officer of the
Chnmakkampalayam has stated ’that the hazardous waste (Died Chlclcen) of gﬂa
and?ﬂ‘ Respondent hacl been ’rhrown in the open place due to which the road smle
dogs are thrown the na_zaraou_s waste in the nearby residential area and i the

pubhc roa& W]zuch leeds o oé.ttse of diseeée and finiziroﬁmental poﬁﬁﬁon.

7. It is further submitted that in the year 2021 the Central Pollution Control Board
had issued a guidelines for classification of poultry farms 50000 at single location
have to obta__n consent to estabhsn (CTE} and consent for operate (CTO} under the

Water Act, 1974 & Air Act 1981 from State Pollutton Control Beard/Pollution

Control Committee the eby conﬁrmmg the earlier gudelmes for setting up of -

poultry farm in the residential area.

8. It is humbly submitted that since various o¢bjection has been raised by the

Villagers, hased on the instruction of the 1st Respondent the 2°d respondent has

conducted an enquiry thereby dlrectmg ’rhe Revenue Inspector of
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@Einnakkampalayém and Village Administrative officer to conduct feld

inspection.

i. The Revenue Inspector submitted the repbrt to the 20d Respondent stating

. ’ l—
that more than 57 houses are located within 500 meters from the &® and [

Respondent pouliry farm and the hazardous waste of pouliry farm has been odour
in the said area. |

i. The Village Administrative officer also submitted that more than 57 house
are located within 500 meters from the %th and?’fthespondent pouliry farm and the

hazardous waste of pouliry farm has been odour in the said area. Based on the

report forwarded by the Revenue Inspector and the Village Administrative officer

the 224 Respondent submitted the report to the 1st Respondent to take action
3N

against the éfh andPt Respondent.

9. As a matter of fact, since no action has been taken by the 1st Reépondent based
on the report forwarded by the 2nd Respondent with respect to illegal functioning of
poulity farm. The Petitioner being .ﬁled a Public Interest Litigation before this
Hon’ble court in W.P.No.12504 of 2023 seeking for a Wnt of Mandamus directing
the 1, 2 to“p Respondents to take appropnate actioni against the & &B from illegal
functioning of pouliry/ breeding_ farm in Survey No. 102/1, 102/2A, 104/1, 104 /2,
139/14A, 104/1B, 104/2, 104/2A, 104/2C, 138, 139 Situated at
Chinnakkampalayam Village, Dharapuram Taluk, Tirpuppur District on the

representation of the petitioner dated 30.03.2023.

10. It is further submitted that the above Public interest Litigation was taken up for
hearing on 25.04.2023 and after hearing the arguments on both sides, the Hon’ble

High Court of Madras was pleased passed an order as follows :-

e P S, - - - B s~ SN SUUUPE
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‘2. Since we are not passing any adyerse orders against respondents & 5,

without notice to respondents 4 & 5, the writ petition, is -dispbéed of.

3. The case of the petitioner is that the 4% and 5% respondents, who are engaged in
the business of ranm’ng poultty farms, in Chinnakkampalayam Village, Tiruppur, are
not resorting to proper disposal of waste from pouliry farms thereby causing serious
health hazards to the néarby residents and in spite of resolution passed by the
residents in the presence of revenue quthorities and the pn'vcu‘:e respondents, they
have further constrycted, breeding poultry farms in Survey Nos. 102/1, 102/2A,
1 Oéf/ 1, 104/ 2, 139/ 1A, 194) 1B, 1Q4/24A, 104/2C, 138, 139, Chinnakkampalayam,
Village, Dhar apumz%; Téhh Tirupur. According to the pefitioner, the very functioning
of the poultry famzs is illegal gnd that no action has been taken by the revenue
oﬁ‘iczals as well as the W.P. No. 12504 of 2023 Collector in spite of representatlons
given, more so, the representation dated 30.03.2023. Hence, zhe ‘present writ

pefition.

4. We do not want to go into the yarious averments mentioned in the affidavit filed in
suppon; of . thé arit petition. Since the representation of the petitioner dated
30.03.2023 is péndirzg with the l;f respondent/ District Collector, Tiruppur, after
hea.'ring 'the 2nd and 34 respondents as well as Tamil Nadu Pollution Control Board,
Tiruppur angd obtaining reports from the authorities concerned, besides hearing 4%

and 5t respondents, the 1t iéspondent is expected to pass appropridate orders.

5. The 27¢ respondent is expected to file a report to the first respondent as to whether

any permissior/licence has been. obtained by private respondents from appropriate

authorities for running poultry farms TllOu_gh Tamil Nadu Pollution Control Board is

not a party to the writ petition, it is expected to do the needful along with 2r4 and 34




;éspondents with regard to the grievance expressed by the petitioner and siibmit a
report within a period of one month from the date of receipt of a copy of this order in

order to enable the Ist respondent to pass appropriate orders within a period of one

month thereafter.

6. The writ petition is disposed of with the above directions. No costs.- Connected
WMP is closed.”

11. It is submitted tﬁat the 1st Respondent ignozing. the report of the 2=d
Respondent passed an order permitting the &n and?‘fh Respondent to run a poultry
farm with some conditions based on the répoﬁ: passed by the Animal husbandry
and Poltution Confrol Board. The order passed by the 1st Respondent without

considering the report submitted by the 2nd Respondent is perse illegal, Arbitrary,

_colorable exercise of power. Therefore the petitioner have no other option expect to

invoke Article 226 of Indian constitution for the follovﬁng among other
GROUNDS

A) It is submitted that the Ist Respondent passed the Impugned order in
Na.Ka.22789/2022/E2 dated 24.06.2023 thereby ignoring the report

. p -
submitted by the 2nd Respondent that the pouliry farm of the = and gt

Respondent’ is running within 500 meters about 57 residential houses

and it cause disease due to the hazardous waste.

B) It is submitted that the 1st Respondent was not given any reason for
ignoring the report of the 2nd Respondent thereby permitting the 6& and

"@th Respondent to run a poultry farm by accepting the contrary report
submitted by the Animal husbandry and Pollution control Board.

C) Itis submitted that the Animal husbandry has filed the report before the
1st Respondent that the residential Guidelines of the Central Government

. N—
made in the year 2021 was not applicable to the Gm and?th Responident

poultry fe:m which was started in the year 2017 is not acdeptable.




=

%% D) Itis submitted that in the year 2015 itself the residential Guidelines was
given by the Central Government with respect to setting up of poultry )
farm that no poultry farm will be set up within 50Q meters of the
residential area. However, contrary tc‘)_ the above guideline the setfing up
of the pouliry farm by the &% and B Respondent is liable to interfered
with.

he i had

E) It is submitted that the 1st Respondent passed the Impugned order im
Na.Ka.22789/2022/E2 dated 24.06.2023 the report submitied by the
Animal Hyusbandry that the residential house located 1.5 kilo meters
away from the poultty farm is total contrary to the report submitted by
the 2=d Respondent that about the 57 houses are located within the 500
meters of the & and’gthhlzéspondent Pouliry farm.

. F) Itis submitted that the more than 2,50,000 breeds are in the éth and @
Respondent poﬁltry faym. The Ceniral Government has issued Guidelines
based on the order passed in 0.ANo.61 of 2017 Hon’ble NGT for

. enforeement of mechanism for all poultry farm above 5000 birds in the |
same manner has is being done for poultry farms having more than
1,00,000 birds. As such the % and B Respondent for handling birds
above 25000 at si‘ngle' lpcation will have to obtain consent to establish
(CTE)} and consent for operate (CTQ) under the Water Afret 1974 and Air
Act 1981 from State Pollution Control Board/Pollution Conirol
'‘Committee o

G) It is submitted that without i)erusing the records and the objection made

by the petitioner and ignoring the report subimitted by the 204

Respondent is perse illegal arbitrary, Colorable excise of power

12. It is submitted that as soon as the permission given by the 1st Respondent, the

Petitioner and the Villagers had filed their objection and alsc:’ conducted Dharna

o before the Collector office to stop the functioning of 5th_,a_nd\§“h Respondent Poultry

farm. However, the objection of the petitiomer and their vi};ager was pending
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Without any action. The impugned order of the 1st Respondent was servedwith only

Xerox copy hence the petitioner filing this dispense with petition

18. It is submitted that since the report submitted by the 274 respondent is
conirary to the report submitted by the Animal Husbandry and pollution control

board it is just an necessary to appoint an Advocate Commissioner to measure the

distance of pouliry farm.

It is therefore prayed that this Hon’ble court may be pleased to appoint an
Advocate Commissioner to measm:e the distance of pouliry farm from residential
house anqL also to nci:e down the enviroﬁmentgl pollution and hazardous waste
from the é’ﬁh and Eth Respondent poultry farm m S.%\To. 102/1, 102/2A, 104/1,
104/2, 139/1A, 104/1B, 104/2, 104/2A, 104/2C, 138, 139 Situated at
Chinnakkampalayam Village, Dharapuram Taluk, Tirpuppur District and thus

render justice.

It is therefore prayed that this Hon’ble court may be pleased fo dispense with
the production of mpugued order of the 1Ist respondent made in

Na.Ka.22789/2022/E2 dated 24.06.2023 and thus render justice.

It is therefore prayed that this Hon’ble court may be pleased pass an order
interim stay of the impugned order by 1st Respondent in Na.Ka.22789 /2022 /E2

dated 24.06.2023 pending disposal of the above writ Petition and thus render

Jjustice.

For the reason stated above it is therefore prayed that this Hon’ble court

(AN

may be pleased to pass an order of Interim Injunction restraining the sth andz“h
Respondent from running poultry farm in S.No. 102/1, 102/2A, 104/1, 104/2,

139/14, 104/1B, 104/2, 104/2A, 104/2C, 138, 139 Situated at
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Chinnakkampalayam Village, Dharapyram Talyk, Tirpuppur District and thus

render justice.

For the reasons stated in the accompanying affidavit, it is therefore humbly
prayed that this Hon’ble Court may be pleased to issue a Writ or order in the
nature of writ of Certiorarified Mandaxﬁus calling for the records pertaining to
impugned order of the 1st Respondent in Na.Ka22789 /2022 /B2 dated 24.06.2023
and ansh the same and issue consequential direction forbearing the éi‘-ﬂ and ?’5"
Respondent from running tile pouliry farm S.No. 102/1, 102/2A, 104/1, 104/2,
139/1A, 104/1B, 10472, 104/2A, 104/26, 138, 139 Situated at
Chinnakkampalayam Village, Dharapuram Taluk, Tirpuppur .‘DiStFiCt and pass
such further or other order as this Hon’ble Court méy deem ﬁt and proper in the

facts and c’iréumstanc,é of the case and thus render justice.

_ Solemnly affirmed at Chennai Y ' Before me

on this 17t day of July 2023& X

signed his name in my presence H Advocate, Madras
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TRANSLATED COPY

PROCEEDINGS OF THE TIRUPPUR DISTRICT

COLLECTOR

Issued by: Mr. T. Christuraj, I.A.S

Na.Ka.22789/2022/E2 Date : 24.06.2023

Sub :

Read:

Case - Tiruppur District, Dharapuram Taluk,
Chinnakampalayam Town Panchayat - Ward No. 6,
Nandu Breeding Farm, Poultry Farm -
Environmental Health Deterioration, Mr. S.
Theivasikamani filed W.P.No.12504/2023- Hon'ble
Madras High Court - Judgment received - Order.

1. Proceedings of the Tiruppur District Collector
Na.Ka.22789/2022/E2, dated 03.1.2023

2. Letter from the Zonal Joint Director, Animal
Husbandry Department, Tiruppur, No. 108/E /2023
dated 21.02.2023. |

3. M/s. Nandhu Breeding Farm owner
Mr.P.Pradeepkumar filed W.P.No. 8980/2023
Hon’ble High Court, Madras

4. Letter from the Zonal Joint Director, Animal
Husbandry Department, Tiruppur, Na.Ka.No. 108/
E/2023 dated 14.06.2023.

63




5. Hon. Madras High Court W.P.No. 8980/2023
Judgment dated 24.3.2023.

' 6. Hon'ble Madras High Court W.P.No. 12504/2023

Judgment Date 25.4.2023.
7. Petition of Mr. S. Theivasikamani dated 14.6.2023
8. Petition of Mr. P. Pradeepkumar dated 14.6.2023.

9. Darapuram Revenue Tahsildar letter
Na.Ka.3723/2022/E, dated 17.06.2023.

10. This office Letter and Summon Inquiry No.
Na.Ka.22789/2022/E2 dated 20.06.2023

11. Letter from the Zonal Joint Director, Animal

.Husbandry Department, Tiruppur, Na.Ka.No. 108/
E/2023 dated 22.06.2023.

12. Tiruppur South, Tamil Nadu Pollution Control
Board, District Environmental Engineer Letter No.
01952 /Case/PCB/TNPCB /Thiruppur(South)/ 2023
Date 21.06.2023.

13. Palladam Electricity Distribution Circle,
Superintending Engineer(Inc) Lr.No.SE/PEDC/
PLDM/AEE/DEV/F.Court Case/ D.No./2023 dt.
23.06.2023 '




14. Statement of Mr. S.' Theivasikamani dated
23.6.2023.

15. Statement of Mr. B. Pradeep Kumar, Partner of
Nandu Breeding Farm Poultry Farm, dated
23.6.2023.

ORDER:

The District Collector has issued an order in accordance
with the procedures set out in Ref 1 and the Zonal Joint
Director of Animal Husbahdry, Tirupur, in accordance with the
procedures set out in Ref 2, in relation to the petition received
seeking actioh against the order of the Hon'ble Madras High
Court in W.P.N0.21005/2022 regarding the environmental and
health damage caused by the private poultry farm called Nandu
Breeding Farm operating in Ward No.6, Dharapuram Taluk,
Chinnakampalayam Town PanchayaOt, Tirupur District.

2)  Against the above orders, Mr. P. Pradeepkumar, the
owner of M/s. Nandu Breeding Farm as seen in Ref 3 filed
W.P.N0.8980/2023 before the Hon’ble Madras High Court. In
this regard, a detailed report containing the details of the
counter affidavit and file in relation to Hon’ble Madras High
Court W.P.N0.8980/2023 was submitted to the Hon’ble Madras
High Court Public Prosecutor in person on 30.5.2023 and was

submittéd for approval, as stated in the letter of the Zonal Joint .

Director of Animal Husba_ndry,‘ as seen in Ref 4.
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3) The Hon'ble Madras High Court has issued an
interim order on 24.03.2023 in W.P.No. 8980/2023, in which,

“Considering the prima facie case has been made out by
the petitioner there shall be an order of interim stay for a period

of two weeks:

* Notice to the third respondents alone is returnable in
two weeks.

* Post the matter after weeks for filing counter.

4) In this in Ref 6, the judgment of the case filed by Mr.S.
Theivasikamani before the Hon'ble Madras High Court
W.P.N0.12504/2023 was received from the Revenue
Commissioner, Dharapuram, Zonal Joint Director, Animal
Husbandry, Tiruppur, Tamil Nadu Pollution Control Board,
- District Environmental Engineer and Palladam, Tamil Nadu
Power Generation and Distribution, Environmental Engineer as
' per the judgment dated 25.04.2023.

5) In the report of the Dharapuram Revenue
Commissioner, as seen in Ref 9, when the opinion of the
Tiruppur District Court Government Advocate was sought, he
gave a legal opinion in his letter that the guidelines are
applicable only to poultry farms set up after 01.01.2023 and
that a report can be obtained from the Zonal Director of Animal-
Husbandry Department regarding the procedures to be followed
for 01.01.2023 poultry farms in the previously set meeting, and
that the Tamil Nadu Pollution Control Board has given approval

to Nanthu Breeding Farm Company as per the below.
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Unit Running Period | Order NO.
I 31.03.2029 2308150132085 dt 25.01.2023.
I 31.03.2026 2205244702339 dt 25.04.2022.

Further, Mr. S. Theivasikamani has stated in his
statement that the court order issued on 25.04.2023 by the
Hon'ble High Court Judgment No. 12504/2023 haé also
directed to obtain the report of the Tamil Nadu Pollution
Control Board. Therefore, on the request of the owner of Nandu
Breeding Farm seeking to cancel the orders issued by the
District Collector and the Joint Director of Animal Husbandry
Department, and on the request of Mr. S. Theivasikamani, the
Pollution Control Board and the Animal Husbandry
Department may obtain the report and issue appropriate orders

based on it.

0) In the letter from the Zonal Joint Director of Animal
Husbandry Department in Ref 11, Nandu Brééding Farm
operating in Ward No. 6 under Chinnakampalayam Panchayat
limits, Dharapuram Taluk, Tiruppur District (M/S.Nandhu
Breeding Farm) the investigation report regarding the poultry

farm operation is as follows :-

* An inspection of Nandu Breeding Poultry Farm was
carried out on 22.06.2023.

6%




Nandu Breeding Poultry Farm has been operating

since 2017. |

Unit 1 has 9 chicken coops with chickens in 6 sheds.

In Unit 2, construction of 3 sheds out of 7 poultry

sheds has been completed, while construction of the

remaining 4 sheds is underway.

The above farm is located 1.50 km from the residential

area. The farm is maintained hygienically and
according to scientific principles. |

The above farm has received permission from the
Pollution Control Board.

As per Case No. 2480/2023, the Central Pollution

Control Board's Environmental Guidelines for Poultry
Farms are applicable only to new farms to be set up

after 01.01.2023.

For poultry farms built before 01.01.2023, Inspection

is being carried out as per Government Order No. 122,

Animal Husbandry, Dairying and Fisheries

Department, dated 30.09.2000. '

The Nandu Breeding Poultry Farm is located
approximately 1.50 km from the residential area of
Chinnakampalayam, and since all the houses within
50 m around the farm are considered to be houses
built on agricultural land, it is recommended that the

farm continue to operate, he said in his report.




7) In the letter from the District Environmental
Engineer of Tiruppur South, Tamil Nadu Pollution Control
Board, TNPC Board, as seen in Ref 12, in this regard, a private

poultry farming operation called Nandu Breeding Farm is .

operating in Ward No. 6 under Chinnakampalayam Panchayat
limits, Dharapuram Taluk, Tiruppur District a site inspection
was conducted by the Assistant Engineer Tiruppur South, and
the Pollution Control Board, Tamil Nadu on 21.06.2023,

A)  M/s. Nandu Breeding Farm Unit-1

1. The Tamil Nadu Pollution Control Board has issued

a sanction to the poultry farm located at M/s. Nandu
Breeding Farm, Plot No. 138/2A and 139/1A,
Chinnakampalayam Village, Dharapuram Taluk, Tiruppur
District, vide this office order dated 01.10.2021, for the
production of 2,80,51,920 chicken eggs per year, valid up
to 31.3.2029, prior to the implementation of the revised
guidelines of the Central Pollution Control Board.

2. It was learned that 6 roofs were erected in this

- poultry farm in Survey No. 138/2A, of which only 3 roofs

were operational, and 3 roofs were erected in Survey No.

139/1A, of which only 2 roofs were operational.

3. It was learned that organic pesticides approved by
the Animal Husbandry Department have been sprayed to
control flies and odors from chicken waste in the poultry

farm.



4. It was noted that although the chicken waste is
disposed of at regular intervals, it had not been disposed

of for only a couple of days during the inspection.

5. It was also learned that a green belt and a shade

belt were established around this poultry farm,

6. Furthermore, the dead chickens have been disposed
of safely and scientifically following the guidelines of the
Central Pollution Control Board and a Mortality Pit has

been set up.

7. This poultry farm was established and operated
before the Central Pollution Control Board's revised
guidelines dated January 2022 came ihto effect and the
Central Pollution Control Board's guidelines dated
16.03.2023 as amended by the Tamil Nadu Pollution
Control Board Circular were partially implemented
applicable ohly to poultry farms established after January
2022,

8.  Furthermore, it is stated that the approval for this |

poultry farm was granted even before the revised
guidelines of the Central Pollution Control Board (January
2022) came into effect,

B) M/s. Nandu Breeding Farm Unit-II



1. It is hereby notified that the Tamil Nadu Pollution
Control Board has issued a circular dated 25.04.2022 to
the poultry farm of Nandhu Breeding Farm Unit-II,
S.No.102/1, 102/2, 104/1 and 104/2,
Chinnakampalayam Village, Dharapuram Taluk, Tiruppur
District, to operate the poultry farm at the rate of
1,86,91,920 chicken eggs per year, valid up to 31.3.2026,
in accordance with the guidelines amended in January
2022 by the Central Pollution Control Board, vide this
office order dated 25.04.2022.

2. It was learned that 3 out of the 7 roofs in this
poultry farm have been completely installed and

construction work is underway on 4 roofs,

9. It was also learned that.a green belt and a shade

belt had been established around this poultry farm,

3. This poultry farm was established and operational
before the Central Pollution Control Board's revised
guidelines set out in January 2022 came into effect, and
as per the Tamil Nadu Pollution Control Board circular
dated 16.03.2023, the revised guidelines of the Central
Pollution Control Board are applicable only to poultry
farms being set up (poultry farms set up after January
2022), and this poultry farm was established before the

revised guidelines set out in January 2022 of the Central
Pollution Control Board.
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Furthermore, since poultry farming is considered an
agricultural activity, the establishment of a poultry farm on
agricultural land and its construction, poultry farming and

other related industries are subject to the same regulations to

set up and no permission is required as mentioned in the

Housing and Urban Development Department's
letter No. 9985/UD4(3)/2018-3 dated 26.2.2019 through
sub-section

(e) sub-division (13) section 2 of the Tamil Nadu Town and
Country Planning Act 1971.

8) Palladam, -Power Distribution Circle, Monitoring
Engineer mentioned in reference 13; The Industrial Service
Connection No0.366-008-1128, with a sanctioned load of
109KW has been effected on 20.03.2017, by following
TNERC rules and regulations in Chinnaputhur secti(')n of
Dharapuram division. Till now there is no court direction or
TNPCB intimation has been received for disconnecting the
service connection, and the service connection is in live

status. This has been informed in his report.

9) In this case, on 23.06.2023, the District Collector
conducted an inquiry with the petitioner, Mr. S.
Deivasigamani, and the partner of M/s. Nandu Breeding
Farm, Mr. P. Pradeepkumar, and they gave the following

statements:

STATEMENT OF MR. S. DEVASIGAMANI AS SEEN IN
STATEMENT 14

The Nandhu Breeding Farm poultry farm operating in Ward No.
6, Chinnakkampalayam Town Panchayat, Dharapuram Taluk




(Chinnakkampalayam Village, 102, 104, 138, 139 are survey
numbers, which have sub-divisions) is functioning without
proper permission and without hygierie. Due to the said poultry
farm, flies are multiplying throughout the area c'at-lsing disease
infection. Due to chicken feathers flying in the air and
spreading to nearby agricultural lands and livestock grazing
with fodder, the livestock is dying. Many people have died due
to respiratory problems caused by the stench spreading up
to 1 kilometer. Children eat food with flies. This causes
vomiting and fever and they have to go to hospitals for
treatment. Since there is a stream nearby, chicken feathers,
excreta, and flies are washed away by water when it rains. We
are using the water from the nearby agricultural wells for
drinking water for 57 houses. Well water is getting polluted.
No permission was obtained from the Town Panchayat to set
up the poultry farm. No tax is paid to the Town Panchéyat.
More than 5000 mother poultry farms are commercial in
nature as per Tamil Nadu Animal Husbandry causing
problems. Sundarasamy has already provided many
documents during the Chennai writ petition inquiry. The case
of the said Sundarasamy is pending. Therefore, he has stated
in his statement that my case should not be allowed to raise
chickens in the said poultry farm until Sundai*asamy's case is

concluded.

10) Statement of Thiru. P. Pradeepkumar, partner of

Nandu Breeding Farm poultry farm seen in vision 15.

Nandu Breeding Farm poultry farm located at Survey No.
102/2A, 104/1, 104/2, 139/15, 138/26, 104/12,

2 1
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104/20,

104/24, Unit pdultry farms running in Ward No. 6,

Chinnakkampalayam Town Panchayat, Dharapuram Taluk, -
Tiruppur District, has been operating since 2016. We are

operating the said poultry farms cleanly, hygienically, following

the rules and regulatio'ns of the Tamil Nadu Pollution
Control Board, and with due permission as per the instructions
of the Animal Husbandry Department.

The said company is operating as a subsidiary occupation
related to agriculture. In the Guidelines Para -7 Siting Criteria
issued by the Central Pollution Control Board - Delhi in
January 2022, it has been instructed that poultry farms to be
set up after 01.01.2023 should be located as far as possible -
500 meters away from residential areas. The above instruction
does not apply to our Nandu Breeding Farm because the said
poultry farm was not started after 01.01.2023.

Furthermore, the Central Pollution Control Board
regulations have been stayed by the Supreme Court of India on
28.04.2023 in the case C.A.No(s) 2480/2023. This has also
been confirmed in the order passed on 17.5.2023 in the case
0.A.N0.70/2022(SZ) filed by Mr. Duraisamy in the National

Green Tribunal.

Based on the application submitted by Mr. Sundarasamy
on 05.9.2022 at the Timppur District Collector's Grievance Day
meeting, an order was issued on 03.1.2023 bearing reference
Na.Ka.22789/2022/E2 stating that poultry farming activities
should not be carried out in sheds located less than 250

meters from a residential area, along with other conditions the
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director has provided information. Also, if it is a wet land
(nanjai nilam), the permission of the District Collector must be
obtained for other uses, and if it is a dry land (punjai nilam),
the permission of the Joint Director of Agriculture must be
obtained, as per Government Order No. 79/ 2017. No
such permission was obtained. Also, all the houses there
- were provided with 'patta’ (land deed) considering them as
residential plots and 'matham' (village site) as per the order of
Government Order (1D) No. 103 Revenue Department dated
01.03.2007. All these are considered as approved house plots.
No permission was obtained when setting up the farm. No
pollution control board permission was obtained during the
joint action held in the presence of | the Dharapuram Tahsildar
.on 09.04.2021. Only after that did he apply for permission. In
this regard, the public had already submitted a petition to the
Pollution Control Board, but the permission was obtained
without considering it. On 07.04.2021, the
Chinnakkampalayam Village Administrative Officer, following a
public complaint, conducted an on-site inquiry and inspection,
and issued a certificate stating that dead chickens were lying in
the open and that there was no sanitation, and recommended
the same to the Pollution Control Board. They have caused
loss to the Tamil Nadu Electricity Board. In the information
provided to me by the Electricity Board on 05.11.2022, in serial
number 6, after the said problem, 30 house tax receipts were
issued in Chinnakkampalayam Town Panchayat, the proof of
which I have attached. A few days ago, on 13.06.2023, the
farmer suddenly released chicks into the farm at 7 am

without any permission. Following this, we informed the
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Dharapuram Tahsildar and police officials, and the Inspector of
Police, Tahsildar, Village Administrative Officer, Alangiyam
Revenue Inspector who came to the spot, held a joint meeting

that evening and ordered the removal of the chickens.

Following that, all the chicks were removed that same
day. On 15.6.2023, the owner of the farm brought some people
from deindapuram and Chinnaputhur villages and took only
one person named Eswafamoorthy, a relative of the manager
Yuvraj who lives near the farm, and made it appear as if the
public of Chinnakkampaléyam had submitted a petition, and
submitted a petition to the Dharapuram Revenue Divisional

Officer saying the farm was needed, which was unnecessary.
Furthermore one Mr.Kandasamy has addressed a petition

to the District Collector, Thiruppur on a grievance day meeting
held on 05.09.2022 based on' the petition submitted on
03.01.2023 the district collector vide Proceedings in
Na.Ka.22789/2022/E2 directed that no operations of any
poultry farms within 250 mtrs or less than 250 meters and to
follow other conditions as imposed and directed by the National
Green Tribunal guidelines is not applicable to Nandu Breeding

Farm.

That apart, as per the order dated 03 /01/2023 passed by
the National Green Tribunal, in the Writ Petition W.P.
No0.8980/2023 filed by Nandu Breeding Farm before the
Hon’ble High Court, Madras an Interim Stay was also granted
on 24/03/2023. Similarly, the Writ Petition W.P. No.
12504 /2023 filed by one Mrs. Deivasigamani was also disposed
of directing the District Collector to dispose of the application
dated 30/03/2023 within -one month. In the said writ petition,
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there is no specific stay order that Nandu Breeding Farm
should not be functioned. It is found that in the permission
letter dated 01/10/2021 obtained by the Nandu Breeding Farm
from Pollution Control Board, it is mentioned as “Green
Category”. Hence as per the NOC letter-issued by the Pollution
Control Board, there is no objectior; in running of the Poultry

Farm by the Nandu Breeding Farm.

Furthermore, to prevent flies and foul odour from chicken
waste in the poultry farm, they spray disinfectants approved
by the Animal Husbandry Department and to prevent fly eggs
from being produced, they use bleaching powder, rock chalk

and FAX DANTOTSU and MILTHION in places where flies are

produced. Chicken waste is periodically removed and cleaned
and a green belt shade belt are established around the poultry
farm. A mortality pit has been set up in the poultry farm to
safely dispose a dead chickens in a scientific manner following
~ the guidelines of the Central Pollution Control Board.

In accordance with the procedures laid down by the
Pollution Control Board, Néndu Breeding Farm Unit-1 has
obtained all the permits till 31/ 03 /2029 and Breeding Farm
Unit-2 till 31/03/2026 and is operating smoothly. On
13/06/2023, Mr. Deivasigamani along with few people from
Chinnakampalayam brought some people and created trouble
in the Nandu Breeding Farm intending to extort huge money.
Based on the trouble they caused, the Tahsildar summoned us,
Mr. Deivasigamani and others on 13/06/2023 and
conducted an enquiry. During enquiry when the stay order
obtained in W.P. No.8980/2023 issued by Hon’ble High Court,

+4
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Madras was submitted, the Tahsildar refused to implement the
same stating that he could not understand the order and
further stated that until the order passed in W.P.
No.12504 /2023 is implemented no new chickens should be
grown in the poultry but can maintain the already purchased
chickens in his order on one hand and on the other hand he had
verbally directed to remove 1500 chickens from that place and
directed to grow it from some other 'place, which is not

sustainable.

Therefore, in his evidence., he prayed to protect them to
run Nandu Breeding Farm in a proper manner and protect
them from the people who are attempting to extort money from
them and those working in the same industry and provide
appropriate protection to their lives and property based on the

order they obtained from Hon’ble High Court.

‘In this personal hearing, the oral and documentary
evidences submitted by Petitioner and the Respondent during
enquiry and the Reports and connected rules submitted by the
Revenue Divisional Officer, Dharapuram, the Regional Joint
Director, Animal Husbandry, Tiruppur, the District
Environmental Engineer, Tiruppur South and the
Superintending Engineer, TNEB, Palladam have been

thoroughly considered.

It is hereby directed that Nandu Breeding Farm, a private
poultry farm operating in Ward No.6, Chinnakampalayam
Panchayat, Dharapuram Taluk, Tiruppur District to operate
the poultry farm subject to the following conditions in

accordance with the guidelines issued by the Tamil Nadu




Pollution Control Board and the Animal Husbandry

Department so as not to cause any inconvenience to the public:

To prevent flies and foul odour from chicken waste in the
poultry farm, organic antibiotics and environmentally friendly
pesticides approved by the Animal Husbandfy Department -
should be wused, and specified chicken waste should be

promptly disposed of at intervals and kept clean and hygienic

Furthermore, the poultry farm should be operated with a
green ring and a shade ring around it so that the feathers (or)

feathers of the chickens do not fly out of the poultry farm.

Mortality pits should be set up to safely dispose of the
dead chickens in a scientific manner following the guidelines of
the Pollution Control Board. Activities such as composting of
- dead chickens and chicken waste should not be carried out

near the residential areas.

It is hereby notified that the permission granted to the
poultfy farms will be revoked if they fail to operate in

accordance with the above conditions.

Further, the District Environmental Engineer, Tiruppur
| South, Tamil Nadu Pollution Control Board and the Regional
Joint Director, Animal Husbandry, Tiruppur are advised to
conduct field inspections from time to time and monitor the

operation of poultry farms under the above conditions.

Sd/- T. Christhu Raj,
District Collector,

Tiruppur
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With Registered Post and Acknowledgement

. Mr. S.Deivasigamani, S/o Subbiah Gounder,
- Chetty Thottam, Panchapatti, |

Chinnakampalayam Town Panchayat,
Dharapuram Taluk, Tiruppur District.

. Mr. B. PradeepKumar & Mrs. Sri Vidya,

Nandu Breeding Farm, Ward No.6,
Chinnakampalayam Town Panchayat,
Dharapuram Taluk, Tiruppur District.

. Regional Joint Director,

Animal Husbandry,

Tiruppur District.

. Revenue Divisional

Officer,

Dharapuram.

. The District Environmental Engineer,

Tamil Nadu Pollution Control Board,
Tiruppur South, Tiruppur District.
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- Copy to:

1. The Tahsildar, Dharapuram.
2. Executive Officer,
Chinnakampalayam Town

Panchayat, Dharapuram
Taluk. '

/ /True copy//
/ /By Order//

Sd/- XXXXXXXX
Private Secretary
of District
Collec’gor (Gen)

Tiruppur







WP No. 8980 of 2023

IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED: 11-03-2026

CORAM
THE HONOURABLE MR JUSTICE KRISHNAN RAMASAMY

WP No. 8980 of 2023
WMP NO. 21029 OF 2023, WMP NO. 21030 OF 2023,WMP NO. 21031 OF
~ 2023,WP NO. 21658 OF 2023, WMP NO. 9104 OF 2023, WMP NO. 21027
~ OF2023 |

W.P.No.8980 of 2023

Nandu Breeding Farm Unit,

Rep., by its partner P. Pradeep Kumar,
Ward No. 6 Chinnakampalayam,
Dharapuram Taluk, Tiruppur District.

Petitioner
Vs

1.The District Collector,
Tiruppur.

2.The Joint Director,
Animal Husbandry Department,
- Tiruppur.

3.S.Sundarasamy,

S/o Chinnimalai Gounder,

Chinnathottam, Chinnakampalayam,
- Dharapuram Taluk, Tiruppur District.

Respondent(s)

W.P.N0.21658 of 2023
S.Deivasigamani,

S/o0.Subbaiah Goudner, Chetti Thottam,
Panjapatti, Chinnakampalayam,
Dharapuram, Tiruppur District.

Petitioner
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WP No. 8980 0£2023

Vs

s The District Collector,
WEB (Palldfdm Road, Tiruppur District.

2.The Tahsildar,
Dharapuram, Tiruppur District.

3.Zonal Deputy Director,
Animal Husbandry Department,
Tiruppur District.

4.The Revenue Divisional Officer,
Dharapuram, Tiruppur District.

" 5 District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Tiruppur South, Tiruppur District.

6.P.Pratheepkumar,

Nandhu Breeding Farm, Ward No.6
Chinnakampalayam, Dharapuram,
Tiruppur District.

7.Srividhya

W/o.Pradeepkumar,

Nandhu Breeding Farm, Ward No.6,
Chinnakampalayam, Dharapuram,
Tiruppur District.

Respondent(s)

PRAYER in WP No. 8980 of 2023:-Writ Petition filed under Article 226 of the

Constitution of India, praying for an issuance of Writ of Certiorari, calling for

the records pertaining to impugned order made in Na.Ka. 22789 / 2022 / E2
dated 3.1.2023 on the file of the 1% respondent herein and the consequential
order made in Na.Ka. No. 108 / E/ 2023 dated 21.02.2023 on the file of the 2™

respondent and quash the same.

“hitps://www.mhe.tn.gov.in/judis ( Uploaded on: 13/03/2026 05:07:51 pm ) »



WP No. 8980 0f 2023

‘:"onstit_ution of India, preiyirig for an issuance of Writ of Certiorarified
WEB (Nﬁr%}inus, calling for the records pertaining to impugned order of the 1%
respondent in Na.Ka. 22789/ 2022/ E2 dated 24.06.2023 and quash the same
and issue consequential direction forbearing the 6th and 7th respéndent from
running the poultry farm S.No. 102/1, 102/2A, 104/1, 104/2, 139/1A, 104/1B,
10472, 104/2A, 104/2C, 138, 139 situated at Chinnakkampalayam Village,
Dharapuram Taluk, Tiruppur District.

W.P.No.8980 of 2023

For Petitioner(s): ~ Mr.V.C.Janarthanam
For Mr.P.Muthukumarasamy

For Respondent(s): Mrs.S.Anitha
Special Government Pleader
ForR1 & R2

Mr.P.Saravana Sowmiyan For R3

W.P.No.21658 of 2023

For Petitioner(s): Mr.M.Vijayan
For M/s.Karan and Uday
For Respondent(s): Mrs.S.Anitha
Special Government Pleader
ForR1 to R4

Mr.B.N.Suchindran
Standing Counsel For RS

Mr.V.P.Sengottuvel

Senior Counsel

For Mr.R.Muthukumarasaamy
ForR6 & R7
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WP No. 8980 of 2023

COMMON ORDER

COPY
W.P.N0.8980 of 2023 has been filed by the petitioner challenging the

impugned order made in Na.Ka. 22789 / 2022 / E2 dated 3.1.2023 on the file of
the 1% respondent herein and the consequential order made in Na.:Ka.}No. 108 /

E/ 2023 dated 21.02.2023 on the file of the 2™ respondent and quash the same.

W.P.No0.21658 of 2023 has been filed challenging the impugned order of
the 1% respondent in Na.Ka. 22789/ 2022/ E2 dated 24.06.2023 and quash the
same and issue consequential direction forbearing the 6th and 7th respondént
from running the poultry farm S.No. 102/1, 102/2A, 104/1, 104/2, 139/1A,
104/1B, 104/2, 104/2A, 104/2C, 138, 139 situated at Chinnaldcampaleiyam

Village, Dharapuram Taluk, Tiruppur District.

2 Learned counsel for the petitioner in W.P.N0.21658 of 2023 would
submit that the 1% respondent herein has issued an approval permitting the
respondents 6 and 7 to run the poultry farm subject to the certain conditions.
However, the dust; feathers of birds and the flies from the poultry farrﬁ 4cause '
allergies ‘and chronic obstructions to the petitioner and also to the villagers,
which leads to bacterial and fungal disease. The respondents 6 and 7 have failed

to follow certain guidelines to run the said poultry farm which cause disease to

httpsleww.mhc.tn.gov.in/juvdis ( Uploaded on: 13/03/2026 05:07:51 pm)




T L o _ o
VEDB (6@1«%13‘1 Board (Ministry of Environment, Forest and Climate change, Govt. of

REESHR ] . :
tm—Clalise 6.4 of the Environmental Guidelines issued by the Central Pollution

India) (Januray 2022), learned counsel for the petitioner requests this Court to
direct the respondents 6 and 7 to comply Clause 6.4 of the aforesaid guidelines
along with the conditions prescribed by the 1% respondent in Paragraph No.12 of
the impugned order dated 24.06.2023, which would be sufficient to meet out the

case of the petitioner.

3.Mr.V.P.Sengottuvel, learned Senior ~  Counsel for
Mr.R.Muthukumarasamy, learned counsel appearing for the respondents 6 and 7
in W.P.No.21658 of 2023 would submit that the respondents 6 and 7 will
comply with the conditions préscribed by the 1% respondent in paragraph
number 12 éf the impugned order dated 24.06.2023 and Clause 6.4 of the
guidelines issued by Central Pollution Control Board (Ministry of Environment,

Forest and Climate change, Govt. of India) (Januray 2022).

4.In reply, learned counsel for the petitioner would submit that sincé the
contesting respondents 6 and 7 are inclined to comply with the conditions
imposed by the 1* respondent as well as clause 6.4 of the aforesaid guidelines, a
time frame may be fixed to comply the same and a direction may be issued to

the Pollution Control Board to ensure the compliance of the order of the 1%

https://www.mhc.tn.goy.in/judis ( Uploaded on: 13/03/2026 05:07:51 pm )




5.Heard both sides and perused the materials available on records.

6.Considering the above submissions made by the respective parties and
upon perusal of the records, it is evident that the issue in the present case is with
regard to the obstruction faced by the petitioner and other neighbours due to the
flies from the poultry farm being run by the respondents 6 and 7. Several
photographs have also been produced before this Court to show how the
petitioner is affected due to the flies. Apart from the petitioner, the animals are
also get affected due to the flies. Therefore, according to the petitioner though
the 1 respondent has issued certain conditions to run the said poultry farm, the
Central Pollution Control Board (Ministry of Environment, Forest and Climate
éhange, Govt. of India) in the month of January 2022, has also issued certain
guidelines for running a poultry farm. If Clause 6.4 of the said guidelines is
complied with by the respondents 6 and 7 along with the conditions prescrib_ed

by the 1% respondent, it would suffice to meet out the case of the petitioner.

7.For better appreciation, Clause 6.4 of the guidelines issued by the
- Central Pollution Control Board (Ministry of Environment, Forest and Climate

change, Govt. of India) (Januray 2022) and the condition prescribed by the 1%

hitps://www.mhc.n.gov.infudis - ( Uploaded on: 13/03/2026 05:07:51 pm )
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e
ctfacted hereunder:-
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“Environmental Guidelines
6.4 Other issues A

Control of Flies: Proper treatment and disposal of manure,
ventilation of sheds, control of temperature, good sanitation, swift -
repairs of leaks, avoidance of feed spills, prompt removal of
broken eggs and dead birds shall be ensured for control of flies in
the poultry farms. The farm should have provisions of wire
nettings, traps, fly-repellents, insecticidies etc.

Control of Rodents: Methods for the control of rodents may
include: i) Exclusion ii) Trapping Glue boards iii) Tracking powder
iv) rodent proof doors and windows to eliminate rodents/pest
infestation.

As per Bureau of Indian Standards 1374:2007, on poultry
feed specifies that the use of antibiotics should not be mixed with
feed or administered for non-therapeutic purposes without
prescription for diseased birds. |
Regulation for use of antibiotics shall be regulated as per the
advisory/directions issued by Department of animal Husbandry,
Dairying and Fisheries and Ministry of Health and the Drug

Controller General of India.’
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8.Now it is in agreement between the parties to comply with the
conditions prescribed by the 1* respondent in paragraph No.12 of the impugned
order dated 24.06.2023 aﬁd as well as Clause 6.4 of the Environment Guidlines”

as extracted above and the respondents 6 and 7 seek two months time to comply

the same.
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“following orders:-

WEB QQE}% The respondents 6 and 7 are directed to comply with the condition
prescribed by the 1% respondent in paragraph No.12 of the impugned order
dated 24.06.2023 and Clause 6.4 of the Environmental Guidelines issued by the

Central Pollution Control Board (Ministry of Environment, Forest and Climate

change, Govt. of India) (Januray 2022), on or before 30.04.2026

ii) The 5™ respondent in W.P.N0.21658 of 2023 is directed to ensure that
the aforesaid direction of this Court is strictly complied by the respondents 6

and 7 and file a compliance report on or before 02.06.2026.

i) Since the license granted to run the poultry farm is going to expire on
31.03.2026, the 5™ respondent in W.P.N0.21658 of 2023 shall extent the license
period for another two months so as to enable the respondents 6 and 7 to
comply with the order of this Court and after ensuring the compliance of the

order of this Court further extension shall be considered.

iv) The respondents 5 and 6 is also directed to file their compliance report

on 02.06.2026.
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. _?:V\‘:ew of the order passed by this Court in W.P.N0.21658 of 2023, no ﬁlrther
WEB Cofddt %6 required in W.PN0.8980 of 2023 and hence, W.PNo.8980 of 2023
stands closed. No costs. Consequently, connected miscellaneous petitions -are

closed.

11.Post the matter “For Reporting Compliance” on 02.06.2026.

11-03-2026

rst

Index:Yes/No _
Speaking/Non-speaking order
Internet: Yes

Neutral Citation:Yes/No

Note:-Issue Order Copy on 13.03.2026
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T}heVDIStI‘ICt Collector,

WEB (i

frtippur.

2.The Joint Director,
Animal Husbandry Department,
Tiruppur.

3.The Tahsildar,
Dharapuram, Tiruppur District.

4.Zonal Deputy Director,
Animal Husbandry Department,
Tiruppur District.

- 5.The Revenue Divisional Officer,
Dharapuram, Tiruppur District.

6.District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Tiruppur South, Tiruppur District.
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BEFORE THE NATIONAL GREEN
TRIBUNAL(SZ), SITTING AT
CHENNAI.

0O.A. No. 106 of 2025

Mr. V. SUBRAMANIAM,
S/o.Valliyappa Gounder,
Thiruppur

...Applicant

Vs
1.The Chairman,
Tamilnadu Pollution Control Board,

Chennai and 7 Ors
...Respondents
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B Sasdarar

COUNSEL FOR 7th and 8th Respondents
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